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Before the Hon’ble National Green Tribunal Principal Bench 

New Delhi 

OA No. 79 of 2023 

In the Matter of 

Hari Prakash      Applicant 

Versus 

Uttam Sugar Mill Libberhedi & Ors   Respondent 

 

Objections/written submissions  to the Joint Committee 

report 

 

1. The present Application was filed by the Applicant highlighting 

discharge of untreated industrial effluent in Shila Khala 

 drain which later joins river Kali West in village Ransura District 

Saharanpur Uttar Pradesh.  

 

2. The Hon’ble Tribunal was pleased to constitute a joint committee 

for verifying the  factual position and which committee report was 

submitted primarily highlighting the presence of high BOD and 

COD at different at  sample locations as shown at page no. 22-

23 of the report. 

 

3. The flow on the drain is shown to begin  after receipt of discharge 

from Aroma Craft Paper Mill, Village- Noorpur, Roorkee, District-

Haridwar where the BOD and COD levels are high as per the lab 

analysis report which suggest that that Aroma Craft Paper Mill is 

illegally discharging the untreated industrial effluents in the 

drain. 
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          It is apposite to mention here that here that during 

inspection the unit was found to be discharging the effluents 

through underground pipeline and did not have valid Consent 

from PCB. Further the fact that the Shila khala drain at 

downstream of Aroma Craft Paper Mill was having the high BOD 

and COD levels gives rise to conclusion that the Unit is 

discharging the untreated waste water in the drain as shown at 

page no. 22-23 of the report. 

 

4. That the Unit named Asahi India Glass Ltd is shown to be 

compliant in the Joint Committee report. The ultimate disposal 

point of the allegedly treated effluents is shown as “Landscape 

Irrigation” at page 64 of the report.  

             However the said fact is incorrect as the Applicant has 

collected photographs showing the disposal of the waste through 

concrete  pipes and channels running for 10-15 metre 

underground and opening in the Shila Khala drain. 
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5. As per the report,  the Uttam Sugar Mills was found to be 

operating without consent and  found to be non compliant w.r.t 

suspected dilution.  

 

6. Again from sample locations at Jhabrera Industrial Area, at 

Lakhnauta, at village Tikaula kalan, the flow was found to have 

high BOD  and COD levels. 

 

7. At mundet drain near the Uttaranchal  Sugar Mill, the BOD,  COD, 

and TSS levels were found to be on higher side. 

 

 

8. The mundet drain near the Sagar paper Mill, unit and 2 and near 

Aadharshree Paper Mill were also found to be containing high 

BOD and COD levels. 
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       The Applicant has taken photographs of the pipes 

discharging the untreated waste water in the Shila Khala drain 

from these industries.  
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9. Thus the drain at Stretch I was found to receive discharge from 

the industries located in Jabreda road Industrial area and sewage 

from nearby villages. The analysis results of the two samples 

collected from this stretch show pH-6.3 to 7.1, BOD539 to 

983mg/l, COD-1195-2619mg/l, which indicates that the drain is 

carrying partially treated/untreated industrial effluent.   

 

10. Further the drain at stretch II is shown to receive discharge from 

three pulp & paper mills namely M/s Uttaranchal Paper Mill, M/s 

Aaadharshree Pulp & Paper and Sagar Paper Mill- No 2 along with 

sewage from nearby villages. The analysis results of the four 

samples collected from Mundet drain in this stretch show pH-7.3 

to 7.6, BOD-3 to 62mg/l, COD21 to 186mg/l, which indicates that 

the drain is carrying partially treated wastewater. 

 

11. That  the major objection to the finding of the Report is that the 

report has stated that the drain when reaches the Ransura, 

Siraska villages then it become evidently cleaner. In the 

submission of the Applicant the quality of water in the drain in 

the village Ransura and Siraska is equally bad as can be seen 

from the following photographs. 
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12. The observation made in the report regarding about animals 

not suffering from any disease is incorrect in the view of the 

Applicant as  the said finding has been made without any actual 

inquiry from the villagers.  
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13. Therefore in light of the above submissions it is humbly pointed 

out that the industries above named are engaged in the discharge 

of the untreated waste water without treatment and such 

discharge happens in the night time.  

 

14. That further the drain in the village Ransura, Siraska is highly 

polluted and source of disease and misery for the people of 

Ransura, Siraska etc . 

 

15. Therefore it is humbly prayed that the remedial action be directed 

to be  taken by the authorities so that the quality of the flow in 

the Shila Khala drain can get improved.  

 

Dated 08.01.2024 

 

Applicant  

Through 

  

Counsel 
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